O A NO . 2474/%

IN' THE CoNTRAL ADMINISTRATIVE TRIBWNAL
PAINCIP AL BENCH

New Delhi, dated the L3th July, 1994

Hon'ble Sh, N.V.Krishnan, Vice Chairman{A)

Hon'ble Smt.L akshmi Swaminathan, Membe r(Juwdici al)

Shri Din Gayal Mahe shwari

Asstt., Finance.lISaction N
Ministry of Givil Aviation,
Sardar Patel Bhawan, New ik lhi

Shri Brije.sh Kumar Mathur,
9/347-A Lalita Laxmi Nagar,
Belhi 110092

.0 (‘pplic ants
(None for the aplicant )

V/s

1, Union of Endia '
through its Secg.Dep,tt.@f Fersonnel &
Training North Bleck,
Ne w Delhi .

2., The Secretaré, '
Ministry of Civil Aviation, Safdarj ang
AlLrport,
New Delhi

3. UP.S.Ce through its Chai rman
Bholpur House, New Le 1hi,

«ee Hesponcents

"QRDE B (QRAL)

(don'ble sh, N.V.Kri shnan, Vice Chairman {4))

There are two ‘mplicants,3n’the case of £irst
was
gpplicant notice/ got s rved through 'his employe r which hgs

been received on 23,3,93. This has been dome in pursuance
of éur order dsted 24,1.,94, He is not present, In so far as
II‘nd applicant is concerned notice was snt on 13,3,94 A
is still awaited, In the circumstnece S, service is pre g;me d.

Neiths rtd® gpplicant is present, though cglled
twice. accordingly, OA is dismissed in de fault, L@»—V’
S - ,
= ) T s ‘ (N Y 17 ; /%7/?7
(Smt .L ak shmi™ Swaminhthan ) AN.V,Kri shnan )
Membe r(J udicial) Vie Chairman {a)
sk K
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